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Mantralaya, Madam Cama Marg, Hutatma Rajguru Chowk,
Mumbai 400 032, Dated 17th June 2025.

NOTIFICATION
MAHARASHTRA MoToOR VEHICLE Tax (AMENDMENT) AcT, 2025.

No. MVD 0225/CR.29/TRA-3.—In exercise of the powers conferred by sub-section (2) of Section 1 of
the Maharashtra Motor Vehicles Tax (Amendment) Act, 2025 (Mah.XXI of 2025), the Government of Maharashtra
hereby appoints the 1st July 2025 to be the date on which the provisions of all section except sub-section (2) of the
Section 5 of the said Act, shall come into force.

By order and in the name of the Governor of Maharashtra,

RAJENDRA HOLKAR,
Joint Secretary to Government.
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